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Record of Proceedings

At the outset, the learned counsel for the Respondent, CTUIL, submitted that
the Change in Law and Force Majeure claims of the Petitioner are being considered
by the Committee constituted to assess such claims of transmission licensees/TSPs
pursuant to the deliberations held under the Chairmanship of Secretary (Power),
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Govt. of India on 25.2.2025, and as recorded in the Ministry of Power's Minutes
dated 7.3.2025. The learned counsel further submitted that since the meetings of this
Committee are scheduled for today and tomorrow, the matter may be deferred for
some time.

2. The learned counsel for the Petitioner also did not oppose the above
submission and requested to list the matter after the Committee deliberates upon its
claims.

3. Considering the above, the matter was adjourned and the Respondent,
CTUIL, was directed to place on record the minutes/decision of the Committee, on
an affidavit, within a month.

4, The Petition will be listed for hearing on 25.6.2026.

By order of the Commission
Sd/-

(T.D. Pant)

Joint Chief (Law)
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